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1 .  Is the appgiai-cafflp^ent ? ' ^ i ' "  ^

2 .  a)  Is the application  in  the

prescribed form ?

b) Is the application  in  paper 

book form 7

c )  Have s ix  complete sets of the •

application  bean fijked ? v •'

3 .  a )  Is the app g al ' i l l “time ? '*

H) I f  not,  by how many days it  

is  beyond time? .

cj Has s u f f ie i en t  g.ase for not

fnaking the application  in  time, 

besn f i lod?

4 ,  Has the document of authorisatior /

Uakalatnama been f i led  ?

5 ,  Is the application accompanied by 
B . D . / p o s t a l  Order for Rs .50 /-

6 ,  Has the ce r t i f ied  copy/copies ' 7 ' ' ' ^

of the order(s )  against uhrich tha

application is  made bean f i le d ?

7 ,  a)  Haue the copies of the .  “s,

documents/relied upon by the

applicant and mentioned in  the 

appl ication ,  been f i le d  7

h) Have the documents referred 

to in  ( a )  aboue duly attested 

by a Gazetted O f f icer  and 

numbered accordingly 7

c) Are the documents referred 

to in  ( a )  aboue neatly typed 

in  double sapce ?

6, Has the index  of documents been

f i led  and pag»ing done properly ?

D .  Have the chronological details

of representation made and the 

out come of such representation 

been indicatod in  the application?

Is the matter rqised i n  the appli­

cation pending before any court of 

Law or any other Bench of Tribunal?
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IN THE CE,'^1TRAL ADMI'ilSTRHTIVE TRIBUNAL

H.LLHH^^BnP/C ,B > LUC K.MOui

i'oO
• _ k i

Us .

OF 19 y o

I

SI.Wo Date
Office  .feport

^  ‘Vj j '1 '^

<t/y 

^ h '% / -

S’

V

A\

'5wrtc*/l t'h oV T) l\ H*

I -3. 4- '» o h W  ivts-r w » ^

<7p «V, T-«ji--‘l<-
'x-tJuL̂  ■>v>' P

Orders

1 5 . 1 ? . IPDO

Hon' b 1 <5 Hr . Jus tics K «1\ ath / V* C .

H:'n' "'ta .C.Oo?yya/_______ ■
' \ ' If

r 'r.ti /Vii j -riva^taX/a for the
/

c . aica/.-i.

is-'-npi ?,.C.Ch?udhej:y for  respondents 

1 t:)4 3 -c?ce’ots notice for copies of 

tha'^ n'iticer ms nt for rsrpondsntr 1 i 

to 3 nay dalivarod to S h r i ChardhcJ 

Issua notice t^  ras >ondent no, 4. 

Counter af fidrvit m-̂ y be file d  v/ithir 

four t~i v;hich the applicant

tr’.ay file: c. rajoinder w ithin  tv;o wa&Jcf 

thereafter.

In  the mattar of interim  re lie f  

5h ri  V.lC.Chardhary suggests that the 

c?se may be t?? ian in  January by v/hicl 

tiTie he w iil  obtain instructions. Lisi 

for orders on 1 1 .1 .9 1 ;  in  the meantim 

any promotion made to tne post of 

Director Kachaniccl Engineering shall 

be subject to the further orders of i 

this Tribunal.

ĵ6 /  S d /

A .'I . V .C .

S, ff-v
/

L
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D .R ,

Brth ths parties are absent. C .A . f ile  by

O .P .N ® . 4 but O .r .N a . 1 ,2 ,  Cc 3 are n*t B ile  

counter they are <-irecte^ t» f i le  it  »n the 

^ate  fixec^. L ist  »n 1 0 ,3 ,9 4  befers me. A|ii»licant 

is dirsctei tm f i le  the s-atne »n the iate  

fixed . L ist  »n 1 0 , 3 ,?4  bef»re  me.

A m it .. D .R ,

1 0 .3 ,9 4 .  

D .R .

' ■

r ' y ,
/ - r
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Due to boycott of lawysrs. 

Case is d d jc jm e d  to 1 ^ .5 .9 4

A . ' ' .
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O.A . 407/90

5 .5 .1995

Hon’ ble Rr. V .K .Seth, A .n .

H:n*ble Mr. D,C.l/erroa. 3 .M .

f^one for the parties, 

i'io. C .A . has been filed despite ample 

opportunity. A perusal of record also shows that 

on the past several occasions nobody has put appearance 

on behalf of the applicants*

The O.A . is'dismissed in default of the

applicant.

\
k  v , ^

K.No 3.F1. A.FI,
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GOVT. OF INDIA

t'

.-.J

Prom
The Director Gens ral. 

Geological Survey of India , 

4 / Chowringhee Lane, Cal.

The Sr .D y .D irector  General, 

Northecn Region,

Lucknow,

2. The Dy .D irector  General, 

Central Region,Western 

Region ,/North Eastern R e g io n / 

Coal VJing/AMSE/ Eastern 

Region/Marine W in g ,/
Training In stt , Southern 
Region, /  N ag p ur ,/ Jaipur  /

Calcutta/Bangalore /

C alcutta / Calcutta /

Hyderabad /  Hyderabad, .

^ . j U A  f 2 > ( ^ s ) ,  C a f  •

\

Sub I Provisional gradation^ of ^ffi^c^rs

in
Geological

jvisionax graaa-cion iisi: or orricers 

the grade of t
^logical Survey of I n d i a n s  on

i

Y' A^A>e^/Threo copies' of provisional gradation lis t  of 

^,V>fc|x5ers in the grade mentioned above is sent herewith with 

'le request to ciruulate the same to the o fficers  concerned 

^ r k i n g  under you for their information. I f  they have any 

comments to make as to the correctness of the entries and the 

interse position, they should be sent so as to reach this

office  within 3G days from the date of this c ircular .

I f  nothing is heard within the above stipulated time, it  w ill ' 

be presumed that the particulars in the l is t  are in  order 

^ a n d  the same w ill be f in a lise d .

( ■ s ; N. Das )
^  Administrative O fficer ,

for D irector  General,
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Govt, of India

Geolo< ical Survey of India 

4 , Chowrin-hee Lane, 

Calcutta - 7000 1^.

N o .^ ^ b ^ 4 A - 3 1 0 l 3 /M E (J R ) /7 3 - l 9 C  Dac.d , t h e ^  ^ '^ ’ n'o v . • dO.

Y  A co^jy of the un Jerraentioncd n otific 'tion  is forwar jai for inforraati 5n
' and neccissary action to

1. The Sr.Qy.Director General (Finance), G .O . l . , C,-.lcutta.

2 . The Dy.DiJrector Central (Geolory), A .H .S '.E ., G . 3 . I . ,  Ban-alore.

3 . The Dy.Director Ggneral (Geolo_y), S .ii., G .S . I . ,  Hyderabad.

4 . The Dy.Director General(Geolo<;y), £-.1., G .S . I . ,  Calcutta.

5 . TheDy. Director General(Ge jlogy), N.E.,-1., G .S . I . ,  Shillonc-

6 . The Dy.Director General(Geolopy). K .R , G .3 . I . ,  Luckn w.

7 . The Dy.Director GeneraKEnjr.Scrvice), E £. T D ivn ., G . S . I . ,  Calcutta.

U. The Controller of Accounts, fay & Accounts O ffice, loA, Brabjurne
itocd, Calcutta.

#  10 ^  Accounts Office, Minr , GSI. Bano,alore.
n *  O fficer, -̂ay & Accounts Office, S .:., C31, Hydurrbad.

11. The ^ccounts O fficer, .^ay Accounts Officc, NE.l, GSI, Shillonp.

The •icc'^unts Officer, ray & Acc-unts Office, G . S . I . ,  N,.{, Lucknow.

1 ^  Shri M .Srivastava, M .E (J r .) ,  K.Ii, G .S . I . ,  Lucknow.

Shri S .C .Behai, M .E . ( J r . ) ,  N .X , G . 3 . I . ,  U;ckn:.w.

15. Shri S .S .T a j , M .E . ( J r . ) ,  y .ii., G .S . I . ,  Jc.i^:«r.

Ib . Shri V.3.Karunakar.''ji, M .E . ( J r . ) ,  E&T Divn ., G . S . I . ,  C.'^lcutta.

G,.-l.h.TP£ore, h .£ . ( J r . ) ,  3 ..\ .0 ., G . S . I . ,  KyLtrab.d,

}o* V.R .ja H„han/ A .M .3 .E , G .S .X . ,  Bon-Jnre. £ M . ^ . ( J r . )

20* ‘-Vanchinathan, M .E (J r .) ,  12 £< T Divn ., G . 3 . I . ,  Calcutta.

2 i ‘ nunjal, M .E (J r .) ,  r .s . ; ; . ,  c . S . l . ,  Shill.n- ,
21 . ohri it.Ja^.nnnathan, M .E (J r .) ,  3 ..I, G .^ .,1 . ,  Hyderab !.

22 . Shri Aohish Kar.-^njbi, M .E (J r .) ,  S . , G .G . I . ,  Cnl.-uttr.

24* Sinch. M .E C Jr .) , q . s . 1 . ,  shill ,n. .

Ps‘ Shri h..lanachrBdran, M .E (J r .) ,  A .M .S .E . ,  G .S . I . ,  B.-« -l,,rc.

/ If ■A^dministr.-.tivc Officcr, Accounts Stcti;n- I, G .o .l , ,  C ’lcuttn

' ^  2 7 * Secti -n, G .S . I . ,  C ",cutta .
27 . The Supdt., Section-ISB, G . 3 . I . ,  Calcutta.

^  23 . Guard f ile , S«ction-19C, G .S . I . ,  Calcutt-.

( B. S/iHj; )

-Adninistrrtivo Officer 

xQpor forvrrrjed* ^iruct^rCr),

Govt, of India, Ministry of Steel £. Minus, Deptt. -f hincs
No. A-3lOl3/2/aO-M.2 d t .3 l . l 0 .a 0. r ^incs Notific.-ti .n

NOTIFIC-.Tiai

; ' o.A-31 - 1 3 / 2 / 2  The x r -  : i.,nt .1 e-s l ■ - Fi-, - F -  ■

1 . Shri M .Srivajtava 14.2.1'-74 7 ■'•'Wt-; > u2 I.  ̂ /. oKri R.V nc .inat.'v>i; -.3.1V75

3: r  ^-3 . 1 . 7 3

He V ,̂^^A .̂run.'".kr.rrrj ’ ^

14.2.1'.. 74 7. •“Shri

14 .2 .1975 • 1)

1 4 .2 .1 ,7 5 9. ti

1 4 .2 .1<>75 1C. ti

2o.2.1^>75 11- tt

^^3.1J75 12. II

l ^ . y - 1 s 7 S  I P  ti » ’ . 1 „S II . f m lo* <4sais^ krr :i:r''.i 24.5 7

“ • "  2 7 . 5 : ^ 7 5
t*.-'i.ac.'..'-r.'r .M i  1 1 . 2 . l £ 7 7

n k n m . j i , ^ o /  t '  G ,vt. .f India.
I
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-Afihuia iCuBicr KuaJ«l, 
tJT, h ech, iiiglji eer, 
O«elogicfil Survey of la din, 
J^rtliena ilogion,

Sector ‘B ',
L u c k u o w ,

H

Bae pLrector General, 
Ge&logi.c8l survey of I«dia, 
27, J.L*Mehru &ad , 
Calcutta- 700 016

^ B a r o u g h  P r o p » r  C h « . t i n « 7  .

a i b I^screpoficies la the provlsioBal gradetioa list 
of Mechajaical iagiaeer ( Sr) as ©a 31,12»1989.

X

p
- i

A

A

a i r ,

I  wisVi to briiag tt. your kiad a c t ic o  the followisig fa c ts
cSiscrepaincies ±u the p ro v is io n a l grgidi t io a  l i ? t  o f  
as CB 31.12 ,8 9  drculjp.tcd vid e  your l e t t o r  lao, 

?951B/iu^3011( 5-> îi)/8l^-19B dated 25.7.90.

g ra d st ica  l i s t  o f  M. E,(SRs), I  have been placed  a f t e r  
S i r i  0 as went Siagh, who wes promoted e a r l i e r  than me i . e ,
©Q 2o11.b2 by breaking the queue oa the b a s i ^ o f  reservrtioH  
fo r  scheduled c a s ts ,  whereas I  was promoted 04 K.iiI.CSr) ©a 
1*2«o5.

As I  had beea soaioiri-to Shri J»swaat Siagli i a  the grade o f  
Moctiafiicel £^ti*‘ f?f-r CJr), i t  wt-uld have beea proper to re sto re  

X above him, as he was promoted uader
^ b % 8 ^  to my promo tio a  to the p o st o f  K .K .(Sr) ia

l a  t h is  coHHecticBi ycur kiad-attefatioH i s  iavitccl to the 
r u l in g s  o f  ttxe iJoa.Ceatr^ i*dm inistrative T ribu aal, Allshebad 
quoted below, fo r  your kisid p eru sa l.
"Heservcdcomuiujiity candidate who Lets promo tioa by breattiag 
ttie queue ca the basis  o f  reservrtioa, gets oaly the promotioa 
atod aut the seniority " (Virj;«l iiiagh Oiauhaa v .U »ioa  o f  la d ia . 
JUR 1987( 2) c a t  71 ( m a h a b a d ) .  *
*’Sched»iLed Cast p!;d scheduled t r ib e  «nployees who get prcmotioB 
e ? r l i o r  due to quota repervf'tioa w i l l  not get s e n io r i t y  over 
th e ir  e rstw M le  seniors promoted l a t e r  in  the geaerel
titfa " ( Virpal aLagh Qiauhaa v.Uaioa o f  la d ia  1987( 2) SU ( CAT) 

(Allahabad).
I ,  th e re fo re , request you k in d ly  to re sto re  ciy o r ig ia a l  
s e a ie r i t y  aad p ie ce  me abcv© the o f i l c e r  promoted i a  the 
reserved quota imuiedirtely, b efo re  asuy furtJrier h?rm i s  doaa 
t© my fu tu re  career orospects ia  the departfiient.
1&1 Q^rly action oud rep ly  i s  e r a e s t ly  s o l i c i t e d .

Xcurs f a i t h f u l l y ,

^  ) t/  f-/' o

' h  A.\
V

( A . K j S u a J r l ^ ' 5 '

^echraicpl £fagiaeer(Sr)



Fr&ia
h

A . K . K u a j e l ,

Iloch. Eatlaoar ( fir), 
iiagj-.i-- I r a n s j c r t  d v i j r i c B ,  

Get.logicnl Purvey c f  InUir, 
Sector ’ K’ , ALlganj, Lucknow.

lb

27, J.L.iichru itcd,
UclcuttL- 7CC 016

l h r c u r ^ ‘ p r o p e r  C txrr ::e l .

Qib ; D1 Ecrcr sncicE la thf> p rcv is lcn a l f  ra d 't ic n  l i . - t  c f
JcchEilccl LC£ln(^rr C£r) cs ca 31«T?. 19^9-^!thholdii.£ cf 
Di-C tc the pert cf Eirectcr C l . c c h . g . )

£lr,

In contiKUrtit/n tc cy letter drtod 6 .1 ? *9 0  t e e ry  enclosed)

rcgrrdinc pci»itii.£ cut tiiC dircrcpoacies nctic^^d is the f.rrdrtloD

l i l t  cf  > .i,.(cT ) cs cti 31»12.t9  c '.rculrt'd  vivie ycur letter

uc .Z95lB /i^rX11(5- M ^)/t^- 9B  Qrtnd ? 5 .7 .9 0 ,  I rci tc brine, the 

rcllovif)£ rcif-ts fcr y. ur cct-si^f retior. r i s e  sycpc-tbtic rctlcn :-

1. IVut I un-crrtr. c thr DtC fcr five pCits cf i^irPCtcrCKech.Fsfp)

is  bOEinc helG shortly.

r .  ' j l i r t  1  W E S  s e r . i c r  t c  i . i . r i  J a s v n i t  L i u L ' r  i c  t h e  g r c d o  c f

l . £ ( . J r )  S l i d  i j i i r i  L i n g L  h a s  b f > e n  n e a e  r e n i o r  t c  r e  i n  t h e  g r r c c  

c f  K E X  S r )  j u a p i n g  t h e  q u e u e  o h  t h e  b e s i s  c f  r e s e r v r t l c n  f c r

3. Ilipt I was else p r c E c t e d  tc the pest cf KMtr) on

Ihrt I cjn tc bo pieced sor.i®r tc Chri Jrswai’t Cingh.

5. Thct reserved ccirrunity cei.diarto vhc getr promtticc by 

breaking tho quBuec-%tj.e basis cf reservrtior. gets cnly the

prcBctiui. Et:a net tiic secicrity. Tl.is hfs been dccined by the

lion'ble C .A .T . , Allchcbad, A ,I .R .19^7  (2) in resi ect cf 

Shri Virpjsl Singh O.cuhj-n v,Union of lEdlc.

In view of the ijbcve, I ,  the'ofc:re, request you th?t the DPC 

fcr the post of liirectcr (,}'.ech.iiagg) nry net be held till 

the ser,icrity is rertored to thc s o  thrt cjy crreer prospects 

ere tot joopcrdized.

IDicnking you,

Icurs fEitiu'Xilly,
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(JASWANT SINGH) 
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r

IJ THE OSUTBAL AJIUiaSTRATJVj; TRIBUHaL,

CIRCUIT BEnCH, LUCMO¥

0»A, ffo, 407!90 (L)

Ashok Kumar L'unjal ...................... Applicant

7s.

Union of India & Others Respondents

REPLY TO THE ORIGINAL APPLICATION 

on BiiHALF OF RESPOmSMT BO, 4.

MAY IT  PLEMSS THIS SOM*BLE TRIBUNAL :

The humble respondent No* 4, most 

respectfully, begs to submit as under :

/ , That the contents of paras 1, 2  and J

of the Application need no reply,

2» That the contents of sub-paras (1 )  of

para 4 of the Application are not 

admitted. The inter-se seniority 

between the Applicant and this 

Respondent in the post of Mechm 

Engineer (S r ,)  has been fixed correctly 

on the basis of the dates of respective 

promotions of the Applicant and this 

Respondent, Since this Respondent had 

been promoted earlier, he is entitled 

to be assigned higher seniority than

P / 2 ^
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the Applicant who was promoted much later*

3 , That the contents of suh-paras (2 )  to (7 )

of the Application are not disputed,

4^ That this Respondent is not in a position

to give any reply to the contents of sub>-‘ 

paras (8 )  to (10 ) of para 6 of the 

Application as page No, 4 of the Application 

containing the sub-paras is missing from 

the Application sent to this Respondent and 

this Respondent reserves his right to 

give proper replies thereto*

5 , That in reply to the contents of para

4»11 of the Application, it is stated that 

the representation stated to have been given 

by the Applicant on 6,Ji2,90 in respect of 

his inter-se seniority vis-a-vis this 

Respondent is auxfaxieess meaningless and it 

should not be taken into consideration* The 

Applicant is precluded from, giving any such 

representation in respect of the seniority 

list in the Grade of Mech, Engineer (Sr») 

after the expiry of the period stipulated 

in t h e ^ e m  lio, 2 9 51B/A-23011(5-ME)/84-19B 

dated 25*7*90, In this connection, it is 

stated that a provisional Gradation List 

in the Grade of Mech, Engineer (S r * )  was 

circuMted vide the aforesaid Memo dated 

25*7*90 and the concerned officers were 

asKed to give their representations as to 

the correctness of the entries and the 

inter-se position indicated therein within 

a period of 30 days from the aforesaid date 

and it was furt er stipulated therein that

>P/5*
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i f  nothing m s  heard in the said stipulated 

tine, it mould be presumed that the particulars 

in the said list were in order and the same 

mould be finalised . The said Memo had been 

received by the Applicant but he choose not 

to make any representation as regards the 

inter<^se seniority stated therein, and since 

no such representation had been made by him 

within the stipulated period of 30 days, he 

will be deemed to have accepted the inter-se 

seniority contained,in the said Memo and that 

position will be deemed to have been finalised 

as between the applicant and this Respondent, 

Since the satd inter-se seniority between 

the Applicant and this Respondent had 

achieved finality, the Applicant is now 

estopped fro^ questioning and challenging 

the same by his belated representation made 

on 6*12*90, The said representation cannot 

reopen the inter-se seniority which had 

already achieved finality , as stated above*

6, That in reply to the contents of para 4* ^2

of the Application, it is stated that this 

Respondent had been promoted to the post of 

Mech, Engineer ( Sr*) in pursuance of the 

reservation policy of the Govt, formulated 

in accordance with the provisions of the 

Constitution of India, The said promotion 

cannot, therefore, be termed as jumping ovur 

his seniors,

7m That the contents of para 4»13 of the

Application are not admitted. It is stated 

Lhat the seniority in the posts of Mech. 

Engineer (J r * )  and Mech, Engineer CSr,) are 

required to be maintained separately on the

.P /4,
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basis of the dates of appointments/promotions of 

the employees and, as such, the seniority list 

maintained for the yost of Mech. Engineer (S r ,)  is 

a distinct and independent seniority list, prepared 

on the basis of the dates of pronotions and as this 

Respondent had been p'^mted earlier, he has been 

correctly assigned higher seniority over the Applicant 

This position gets support froui the Supreme Court 

judgement in Karan Chand Vs. Haryana State Electri - 

city Board reported in AIR 1989 SO 2 6 U  It is, 

therefore, submitte>t that the decision of the 

Hon'ble Tribunal (Allahabad Bench) in 7ir Pal Singh 

7s, UOI & Ors», referred to therein, is no more 

applica ble in this case and the Applicant cannot 

derive any benefit therefrom, Tiie next post of the 

Director (HE) is a selection post which requires 

to be filled up from the Cadre of Mech, Engineer!- (S r ,, 

on mrit-cum-^seniority basis and not on seniority 

basis alone. It is also stated that there is no 

reservation point for SC/ST for that post. As such, 

the question of seniority alone for f illin g  up the 

said post is not relevant. Since the Applicant 

comes within the sone of consideration for said 

post of Director (ME), he will be considered 

alongwith others,

5s That the contents of paras 4*14 and 4»15 of the

Application need no reply except what is stated 

in para 5 above,

9 , That the contents of para 4»16 of the Application

need no reply from this Respondent as the Applicant 

has made serious charge against the Department, 

which is to be replied by the Respondent Nos, 1,

2 and

> P / 5 .



/

-  5  -

10, That the contents of the igoand urged in para- 

5  of the Application, including its sub^paras 

are not admitted. As stated above, the decision 

of the Hon*ble Tribunal in Virpal Singh*s. case 

is not applicable in the instant case and the 

Applicant is not entitled to be assigned 

seniority over and above and this Respondent on 

the post of Mech, Engineer (S r*) as also 

supported by the Supreme Court judgement AIR 

1989 SC 2 6 U  ^ince the post of Director (HE) 

is a selection post and as the Applicant also 

cones within the zone of consideration, his 

right for being considered for promotion to the 

said post, notwithstanding his lower seniority 

than this Respondent, will not be, in any way, 

Jeopardised, It may be relevant to state that 

there is n:> reservation for SC/ST in the matter 

of pronotion to the paid post of Director (t^s) 

i.iM this Respondent had the right to be 

considered for prouotion to that post alongwith 

others and the interest of the Applicant will 

not suffer. There will also be no discrimination 

anonp the eligible persons who are coming within 

the zone of consideration, including the 

Applicant as well as this Respondent and the

0  cases of all such persons will be considered by

the DPC on merits,

1U  That in reply to the contents of para 6 of the 

Application, it is stated that the inter^se 

seniority between the Applicant and this 

Respondent has achieved finality , as stated 

above and the representation stated to have 

been given by the Applicant cannot reopen and 

disturb the said inter-rse seniority. Since the 

Applicant has failed to give representation agains\ 

the assignment of the seniority to him in the

i

.P /6 .
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tentative seniority list circulated on 

25*7»90, the Applicant is not entitled 

to approach this Hon*ble Tribunalioith a 

view to have the settled position 

unsettled^

12, That the contents of para 7 of Application

need no reply,

13» That the contents of para 8 of Application

are not admit ted. The Applicant is not 

entitled to any of the reliefs prayed for 

in the said para and in the facts and 

circumstances and the above submissions, 

this Application deserves to be dismissed 

by the ffon*ble Tribunals

14^ That the Applicant is also not entitled to

any of the interim reliefs prayed for in 

para 9 of the Application in view of the fact 

that the post of Director (ME), being a 

selection post, is required to be filled  on 

the basis of merit-cum^seniority and as the 

Applicant comes within the zone of conside-^ 

ration for the said post, his case, alongwith 

the cases of other eligible persons, will 

also be considered by the DPC for promotion 

to the said post. The question of seniority 

is, therefore, not germane to his being 

considered for the suid post of Director (MS), 

IJo prejudice is, therefore, likely to be 

caused to the Applicant and he has no balance 

of convenience in his favour,

15» That the contents of paras 10 and 11 of the

Application need no reply.

^ P / 7 ,
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It iss therefore, humbly prayed that 

this Son'hle Trtbunal m y  be pleased to dismiss this 

Application withim cost to this Respondents

Humble Respondent //o. 4,

7 E R I F I C A T I 0  I!

I , Jaswant Singh, Son of Shri L, Singh 

aged 39 years, resident of B>^16 (A ), Chomu Bouse 

C-Schene, Jaipur do hereby verify that the contents 

of paras 1 to 15 of the above reply are true to 

m.y knowledge and belief and the legal submissions 

are based on the advice of the Counsel, which I  

believe to be true, Nothing material has been 

concealed therefrom, and no part of it is false.

So, help Bie (rOD,

O  ̂ ^
Dated, t h e "  ' )■ (JASUUT SINGH)

— p
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IN HON’ JL’S c :. lUL^V^’jiDr.Il'TISTILVriV!!; TRIBUNAL

CIRCUIT 3” NCH LUCI<NO.;.

O .A .  NO. 407 of 1990 (L)

C iv il  M isc . P et it io n  Mo, o f 1 9 9 1 ,^ /

Aohok Kumrr Munjr;! A 'p iic a n t .

versus

Union of In d ia  &  othcrc RoQDondcntn,

>

APPLICATIOl^jFOR TAKING ON RIPCORD T’-IIS 

3U??LEMSNTARY A P P L IC A T IO N .______________

Tho counnol for  the applicant bog to cubrait er, 

under -

y

n

V

Thnt t i l l  date no countcr h-n b<'.cn f ilr d  in  reply 

to the contcntn of o r ig in al ?.pplic-tion.

That tthc facto stated in  the supplementary npnli- 

cation  arc most cnncntial for  adjudication  offhas 

present cacc,

P R A Y E R

VJhcrcforo, it  in most rospcctfully  pray-d 

th<-t in the intr rcnt of juntico  the accompanying 

supplementary application  may be ordered to be 

brought on record and may be read as part of

o rig in al  application,

Lucknov;,

Dated s
AI'JIL 3RIVA3TAVA 

ADVOCATi^,

Ccunstj ~f^
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IN THE HON*BLE CMT3AL AE^ilKISTEAllVE mBUi^AL 

QROJIT BBICE LUGKNUW.

O.A, NO. M07 of 1990 (L)

\ A^ok Kumar el ........... i^plicaPt,

versus

Union of India & others Respondents.

>

SJPPLBlSiTARY APPLICATION ON 

B m ^F  OF , IHE_. M m m i-

[I

I , ^ol£ Kumar Kun^sl, aged about ^2 years,
II

I-

son of late Shri Mohan Lai JSanjel, Eesident of 

House no«35, Type IV, Sector K, ^igan^, Lucknow

I'

I do hereby solemnly affirm and state as under
f ‘

I'

I'

^  -Jo ®iat the person abovenamed is the applicaJit hims^f

as such he is l\illy conversent the facts
II

stated here-in-b^ow
fi

2e ®iat the applicant above named has filed the

present original application on 13 December* 1990 

vMch came up for orders on 1̂ +« 12*90. Cn 1^.12«90 

tills Eon*ble Tribunal was pleased to admit tiie 

application \d.th direction Hi&t counter Affidavit

0ontd....2
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may be filed within k- weeks to which the applicant

may file a rejoinder wiUiin two weeks thereafter.

©lis K)n*ble Trihunal was pleased to further 

Direct -

In the matter of interim r ^ ie f  

Siri VeK, CShaudhary suggests that the case may he taken 

in January by \d:iich time he will obtain instructicnso 

Idst for orders on 11.1.91, in the meantime any 

proEotion made to tiie post of Elrector Kech^ 

anical lihgineering shall be subject to the 

furtiier orders of this Tribunal”*

 ̂ 3  ̂ !mat the Bbn*ble Tribunal* s aforesaid order was

^ not complied by the respondent6 as they did not

file any counter within the stiptaated time of 

k- weekso In fact no counter has been filed till

date®

I5., ®iat after e ^a u stiv e  enquliy Bade by the ep p U cM '*

aom  h is  Heed Office  at Oaleutta, the applicant

c m e  to know atout the folOowliig facts are

eseentidl for adjudicaUon of tte present dispute,

hence they are b io u^ .t  In  the knouLedge o f this 

 ̂ Cbntd*. • • 3
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Hon*t)l© Ifrlbunal t>y way of this Supia.€inentaiy 

application.

 ̂ 5s That as stated in pare ^(10) of the original

spplication, ^ or 5 additional posts of IM.rectos 

(Mechanicd. J^gineering), \Aiich are sd.ection 

posts, are likely to be filled up by the depart­

ment of Geologicel Survey of India, She D^artmental
>

Promotion Obmmittee is now lik ^y  to be convened in 

the last week of January 1991 or first week of 

Febrary 1991 for considering the promotion of the 

post of Director (Mechanical Eiigineering) amongst the

(

Mochcffiical Ihgineer (Seniors).

r
W  6o Siat it 35i is again reemphasized that in the

selection for the post of Director (Me<*anical

aiganeerlng), tSie Inter se-seniorlty amongst

the Mechanical Engineer (senior) will play a

much crucial role, so much so that till date the

s^ection /  promotion to the said post were

made strictly according to seniority. Exceptions

were made only in those cases where either the

incumbent has left the department or he lacks

Oontd..,.ii.
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apy of the qualification of the said selection or any 

vigilence inquiry or departmental proceedings were 

poidlng against him.

That in fact no test or examination whatsoever 

is taKeii for the said s^ection/ promotion hut 

the inter-se^seniority position and the service 

hook of all the candidates are sent to the 

D^artmentel Promotion Committee who after 

considering the inter-se-seniority of a candidate 

and after going through the service book of 

a candidate, selects /  promotes a candidate to 

the post Director (Mechanical Engineer). Till 

dates this selection /  promotion was given to the 

candidates strictly in order of their inter -se- 

seniority unless either he is not qualified for 

the said post or some enquiries are pending 

against him or he has already left the department,

8e That annexure Ho* 2 to the original application is

the gradation list for the post of Kechanical 

Engineer (Junior)« In the said list, the incumbent

at serial no«1 was not promoted to the post

Cbntd. . . . 5
i
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of Director (Mechanical Engineering) because a 

vigilenc© case was pending against him. ViBM the 

said case was decided only then he was proiaoted.

®ie incumbent at s^ia l Ho, 2 left the department.

Bie incumbent at serial Mo, 3 was promoted to the 

said post of Director (Mechanical Biglneering) on 

28»*4s82o The incumbent at serial No.lf was promoted 

to the said post of Director (Mechanical Bigineering) 

on 21060820 The incumbent at serial No.5 finds 

place at serial no.1  of Annezure no. 1 of the 

original application, lacked the educational 

qualifications and retired hence he was not 

JT promoted. The incumbent at serial no. 6 was promoted

to the said post of Hrector (Mechanical Bigineering) 

on 1806085. Bie incumb^t at serial no.7 now finds 

place at serial no. 2 of toerure no.1  of the 

origind. application. The incumb^t at serial no.

8 also retired, !Qie incumbent at serial no.9 &  10 

now find place at serial nos. 3 & U- of the ^nexure no
I

I0 Bie Incumbents at serial no, 11,12,13» ^

have left the departm^t. The incumbent at serial 

\ Gbntd. . . 6
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noo1*̂  now finds piece at serial no»6 of annexure 

libd leQa b^o¥ the incumbent pieced at serial no. 19 

^ of Anneznre no«2 to the original ^plication. Similarly

the incumbent at serial no* 16 i.e* the applicant also
'' I

I'

find place at serial no.7 of ^ e x u r e  no, 1 !•© • tw>
II

p?.ace b^o\/ the incumbent is at serial no. 19
II

ti

I'

of Annezur© no.2«

10® Siat i t  is  to be seen that the Incumbent i*e*

the respondent ^ of the present original application, 

was placed at serial no. 19 e f  Annexure no.2 now 

finds place at serial no.5 of the ittmexure no .l, 

superceding four persons including tiie applicant just 

because he b^ongs to Scheduled C^ste and got promotion 

to the post of Mechanical Ehgineer (senior) by jumping 

over his seniors due to policy of Govt.

10e Slat now from the above facts it is crystal clear

that ti1 T1 date the promotion/selection to the 

said post of Eirector was done strictly as per 

inter-se-seniority, therefore, if the respondent 

noeU is placed above tJie applicant in the inter

\ ■ Oon^d* • • • • 7
•• ■ *
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Se-seniority position, the rights of the applicant 

Tjjould be serer^y infringed and he will be put 

to irrepalreble loss which will not be made 

good in any event.

Lucknow#

Dated : 19«1«91

ASKCK KU>1AR M U H m



r VAKALATNAMA
In thc /H i 'gh  C o u rt  o f Ju d icatu i^^^at^A IIa lV aS a^  Lucknow,

SITTING A T  L U C K N O W *

■̂ shok Kumar Munj al Petitioner /  Appeailants

VERSUS
union of india & others,_________

0 » h o  N o .  4 0 7 / 9 0  ( L /

_,Respondant

of 19

r  l /w e  the undersigned do hereby nom inate and appoint___ A s h o k  N IQ B I T I
V __ 3,“Sapru M arg, Lucknow

uaJ^ CV-cv—

A dvocate, to

be counsel in the above m atter and for me /  us and on my /  our b e h a lf to  appear, p lead, act and answ er 

in the above Court or any appellate Court or any Court to  w hich the business is transfer in the above m atter, 

and to sign and file  petitions, statem ents accounts, exhibits compromises or other documents w h atso ever, 

in connection w ith  the said m atter arising there from and also to  apply for and receive all docum ents, or 

copies of documents, depositions etc. etc. and to apply for issue of summons and other w rits or subpoena 

and to  apply for and get issued any arrest, attachm ent or other execution warrant or order and to conduct

any proceeding that may arise thereout and to  apply for and receive paym ent of any or all sums or subm it 

The above m atter to  arbitration.

'^ f r o v id e d , how ever, that if any part of the Advocate's fee remains unpaid before the first hearing  

:r-f the case o r'if any hearing of the case be fixed beyond the lim its of the tow n; then , and in such an event 

^ y / o u r  said Advocate shall not be bound to  appear befor the court and if may /  our said Advocate  

appear in the said case he shall be en titled  to  an outstation fee  and other expenses of travelling  

'edging etc. Provided ALSO that if the  case be dismissed by default or if it be proceeded exprate, the  

scid advocate (s) shall not be held responsible fo r the same. And all w hatever my /  our said advocate (s) 

law fu lly  do, I do here by agree to and shall in future ratify  and confirm .

CCEPTED For Petitioner/Respondent No._

/K /s; ^ 7
( Dr. ASHOK NIGAIVT)

A D V O C A T E  ,

......  ..............................A d v o c a te ''

Advocate

Signature of C lient

.. ................................. .n-fi it . 3̂ 1. J i j . .

4;r;!H5

<3x,v



; CH^TR/‘.L ADMINISTFi/TIVE TRIBUI^AL UJCKi'̂ Oi/ BENCH„ LVJ;

(y. No. - A  C l  h e

Versus,

r  ■ c

Petitioner.

Respondents.

•Anjilic_ation„ f ox Jjisiiect î ^̂

I hereby amply for grant of permission to inspect the 
documents/records in the above case. The details are as follows:-

1, Name & address of the person - Asha Chaudharyy Addl,
seeking inspection* Standing Counsel for Central

Govt., 14/629, Baraf Khana,
Nai Basti, Lucknow.

2. Virtiether he/she is a party to 
the case/his Legal Practitioner 
and if so, his rank therein.

3. Details of the papers/documents 
sought to be inspected.

4. Reasonev^foB seeking inspection.

IP -e^

Place:

^''’ 1^ Datedi

5 . The date and duration of the 
Inspection.

6. VJhether any fee is payable and 
if so mode of payment.

Lucknow. (Km.Asha Chaudhary)
Addl, Standing Counsel for 

' ' Central Government.

Office Use, 

rejected.
Granted inspection for hours on /

REGISTR;^.R.
CAT Lucknov/ Dench, LucknoWj



/

Centrel /administrative Tribunal

Lucknov Bench, MDti f®hal,I^ucknovj.

O .A .H o .

-------------------  A p p l i c a n t .

J  • versus

Lents
Union of India & others. ^

B . 5 . 1 9 9 5

Hon'ble nr. U . K . S a t h ,  A .n . ^

-1 M y.
Wr. D .C .VBrmat 

None for the parties.

NO. C.A.  has baen filed despite ample

,  A perusal of r e c o r d  also shows that
o p p o r t u n i t y .  ^

on behalf of the applicants.

The O.A . x a ' X ^ s e d  in default of t ^

applicant. H  » • / »  '



0 .A .N O . L (C 7 /‘yC

Centrel ^Aninistretive Tribunal

tucknov Bench,toti >Bhal,I.ucknow.

vers\os

Applicant

Union of India & others. 

^ . 5 . 1 9 9 5

_____________Respondents,

i f
Hon-ble Dr. V .K . 3 e t h , | * ^ .

. - . M .  Mr. D.r.Verma.L3rfU

None for the parties.

■̂nch,

No. C.A.  has been filed despite a,nple

o p p o r t u n i t y .  .  perusa. Of reco.d a U o  s h o w s  t h a t

on behalf of the applicants.

The O.A. is  dismissed in default of t ^ ^ ^ ^

J 'P ‘1-

applicant*

31 -9  ' V


